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L. A. BILL No. III OF 2024.

A BILL

further to amend the Maharashtra Police Act.

WHEREAS it is expedient further to amend the Maharashtra Police
Act, for the purposes hereinafter appearing ; it is hereby enacted in the
Seventy-fifth Year of the Republic of India, as follows :—

1. This Act may be called the Maharashtra Police (Amendment)
Act, 2024.

XXII of
1951.

Short title.

RNI  No. MAHENG /2009/35528
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Police (Amendment) Bill, 2024 (L. A. Bill No. III of 2024), introduced
in the Maharashtra Legislative Assembly on the 26th February 2024, is hereby published under
the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

Secretary (Legislation) to Government,
Law and Judiciary Department.
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2. In section 2 of the Maharashtra Police Act (hereinafter referred to
as “the principal Act”), in clause (14A-1), after the words “Highway Traffic”
the words “Department, Police Communication, Information Technology and
Motor Transport Department” shall be inserted.

3. In section 22J-3 of the principal Act, in sub-section (1), after the
words “Highway Traffic” the words “Department, Police Communication,
Information Technology and Motor Transport Department” shall be inserted.

Amendment of
section 22J-3 of

XXII of 1951.

Amendment of
section 2 of

XXII of 1951.

XXII of
1951.
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STATEMENT OF OBJECTS AND REASONS

Section 22J-3 of the Maharashtra Police Act (XXII of 1951) provides for
the constitution of Police Establishment Boards at the Levels of Specialized
Agencies of the State Police Force. In the Specialized Agencies, Crime
Investigation Department, State Intelligence Department, Protection of Civil
Rights, Anti-Corruption Bureau, State Reserve Police Force, Anti-Terrorist
Squad, Highway Traffic and Training Directorate are included, however, the
Police Communication, Information Technology and Motor Transport
Department is not included.

2. The Government, therefore, considers it expedient to include the
Police Communication, Information Technology and Motor Transport
Department in the Specialized Agencies. It is, therefore, proposed to amend
section 2 and section 22J-3 of the Maharashtra Police Act, suitably.

3. The Bill seeks to achieve the above objectives.

Mumbai, DEVENDRA FADNAVIS,
Dated the 21st February 2024. Deputy Chief Minister.
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